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New female of Peem eee Allowance
m .  Shri r. v. sw am inathan :

Will Jhe Minister of FINANCE AND 
REVENUE AND BANKING be 
pleased to state:

(a) whether the present Govern­
ment had promised to the people that 
a new formula of dearness allowance 
will be prepared, and

(b) if so. whether Government have 
now agreed that the present formula 
is correct and there is no need to 
revise it?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL); (a) No, Sir. There 
is no proposal under consideration of 
Government to revise the dearness 
allowance formula recommended by 
the Third Pay Commission for the 
payment of dearness allowance to the 
Central Government employees.

(b) Does not arise.
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Trade between India and U.S.A.

896. SHRI R. V. SWAMINATHAN: 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND COOP­
ERATION be pleased to state:

(a) whether Central Government 
are taking steps to improve trade bet­
ween India and U.S.A.;

(b) whether any delegation of the 
Indian Government had recently gone 
to U.S.A. in this regard;

(c) whether U.S.A. has not shown 
any keen interest in increasing trade 
with India; and

(d) if so, the reasons therefor?
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THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND COOP­
ERATION (SHRI MOHAN DHARIA):
(a) Yes, Sir.

(b) No, Sir.

(c) The USA has been showing 
keen interest in increasing trade with 
India.

id) Does not arise.

Loans given by Financial Institutions 
and Banks to Maruti Ltd

397. DR. VASANT KUMAR PAN- 
DIT: Wiil the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) the amount of (1) Loans and (2) 
Guarantees given by the Government 
owned (a) public financial institutions 
and (b) Banks to the Maruti Limited 
and its sister-concerns;

(b) what were the loans and gua­
rantees given by each institution and 
what was the security for such loans; 
and

(c) the amount of loss suffered by 
these institutions due to these transac­
tions?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c). None of
the long term public financial institu­
tions hag given any advances or loans 
to Maruti Group of Companies.

As regards financial assistance 
?iven by public sector banks to 
Maruti Group of Companies, in 
accordance with the practice and 
usage customary among bankers and

also in ^onfW-mity with the provisions 
of the Banking Companies (Acquisi- * 
tion and Transfer of Undertakings) 
Act, 1970* the State Bank of India
Act, 1955 and the State Bank of India, 
(Subsidiary Banks) Act, 1959, infor­
mation relating to the individual 
constituents of these banks is not to 
be divulged. It is, therefore, not 
possible to furnish the information 
sought by the Hon’ble Member.

Government of India have constitu­
ted a Commission of Inquiry under 
section 3 „of the Commissions of 
Inquiry Act, 1952, to enquire into the 
affairs of Maruti Group of Companies. 
The terms of reference of this Inquiry 
Commission, inter-alia, include all 
matters relating to the securing of

jommodation, loans or other assis­
tance from nationalised banks and 
other financial institutions by the 
Maruti concerns, including the eligi­
bility of the said concerns to obtain 
the financial assistance sought for, the 
standard of care with which the 
applications were considered and the 
measure of conformity to the polices, 
practices, rules and directives for 
the time being in force in regard to 
grant of such assistance.

Donations given by National Rayen 
Corporation Ltd. Bombay

898. DR. VASANT KUMAR PAN­
DIT; Will the Minister of FINANCE 
AND REVENUE AND BANKING be 
pleased to state:

(a) whether the National Rayon 
Corporation Limited, Bombay has 
given donations amounting to over 
Rs. 20 lakhs to certain so-called Trusts 
and Charities during the period Janu­
ary to March, 1977;

(b) whether the Chairman of the 
National Rayon Corporation Ltd. is 
also the Director of Maruti Limited; 
and

(c) whether Government have in­
vestigated into these donations and if 
so, what are the findings?




